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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A.No, 709/93 ' _ Date of Order: 19,07.93

A.V.Koteswarlu

es s Applicant
US -J‘

1. The Supdt. of Post Offices, Nandyaly)
Divisi n, Kurnodl District.

2. The Dirsctor Gensral, Department of
Posts, Sansad Marg, New Delhi=-1t,

++ s sflespondants

Counsel for the Applicant : Shri Krishna Bbvan

Counsel for the Respondents : Shri N.V.Raghava Reddy, Addl.CGSC

CORAM:
THE HON'BLE SHRI A.B.GORTHI : MEMBER (A)

THE HON'BLE SHRI TqCHANDRRSEKHAR REDDY : MEMBER (J)

(Order of the Divn. Bench passed by Hon'ble
Shri A.B, Corthi, Member (A) ).

¢¢;$E applicant's prayer is for aayment‘o?Daily
Allouance and reimbursement of mess charges for the period
from ﬂ:?10—91 to 1d-1-92 during which he underwent train- -~
ing in Postal Traiding Cantre, Mysore. Ag a short paint
is involved, we haﬁa heard Shri Krishna Dasvan, counsel for
the applicant and Shri N.V.Raghava Reddy, learned counsel
for the Respondents. Admit., Similar matters came-up
before fha Tribunal in past ard they were all disposed of by

allowing the applicaticns, Accordingly this application
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is also disposed

2.

of by passing the foliouwing orders :-

‘(i)the applicant is entitled

for reimbursement of mess
charges during the period
From 23-10-97) to 10-1-92;

(ii)the applicant is also
entitlad to 1/4th of full
Daily Allowance in accor-
dance with para-3 (2) of
Govt. of India orders
under S.R.
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Eif:ahyJamount»haa already been pald to -the appl cant

towards. the}mess pargehﬂar daily

L// {he dadgg;ed from
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The raspondents ars hereby directad to

munication gf this order. No costs.

(T.CHANDRASEKHAR REODY (A B.GORTHY)

Member (J) : Member (A)

Dt.19th July, 1993..

The Superintenhdent of Post ~'Offices, Nandyal
Iivision, Kurhool Dist.

The Director General, Department of Posts,
Sansad Marg, [New EElhl—l

Dhe copy to Mr,

Cne c0py to M,

Krishna Devan, Advocate, CAT Hyd,
.V Rgghava Reddy, Addl,CGSC,CAT.Hyd,

One c0py to lerary, CAT  Hyd.

One spare COpye.
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_Jmhe-amaunta payabldgﬁa the}EEETIEEEEJ@QQ)

ayment .within a period of three months from

Dictated. in Opantourt, . !
A Deputy Registrar({
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COMPARED EY

s LFPROVED BY

*

IN. THE CENTRAL ZDMINISTBRATIVE TRIBUNZL
HYDERABAD BENCH AT SIYDERADAD

«

STICE V.NEELADRI RAC
VICE CHEIRMAN

D r’/((
. THE HON'BLE MH.A.B.GORTY ; MEMBEK(AD)
[ ‘ ) A:.\]D % N

THE HON'BLE ME.T.CHAUDRASEKHAR REDLY
' MEMBER(J)

THE HON'BLE M.

LND

THE HON'BLE MR.P.T.TTRUVENGADZM sM(A)
i N !

pated s |O\- fj}1993

ORDER / JUDGMENT

P

M.Z‘tg /R.l47~\-.," C.-:"}*O NO.

in
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0.h.No, "'(ac‘ ‘ QY . »
T.ANo. . (w.p. 4 )
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Admitted and Interim directions
issyed

Allowed -
' ——— -
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Disppsed -of with directions

' Disnissed
Dispissed as withdrawn
Iighicssed for default,

Centra! Administrmi
DESPATCH

: 75JUL\\993

N ﬁ | ‘ . No order as to costs, A (L//’
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